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In the matter of: { r:ﬁ Bl
Soubhagya Ranjan & Ors. s
...Applicants
-Versus
State of Odisha and Ors. o
...Respondents %
PRELIMINARY REPLY ON BEHALF OF h
RESPONDENT NO.5 §
I, Sachin Kumar Sahoo, aged about 32 years, S/o i
Nirmal Chandra Sahoo, At: Lenka Sahi, Byadharpur, N
Nayabazar, Cuttack, Orissa: 753004, do hereby, %
solemnly affirm and states as follows: 6\

. That I am the Respondent No. 5 arraigned in the

Original Application, and competent to swear the

affidavit.

2. That I have gone through the contents of the Original

Application and having understood the same, filed the

present affidavit.




3. That a short affidavit is being filed by the Respondent
No.5 at this stage and craves liberty to file detailed

counter affidavit as and when the same is required.

4. That it is respectfully submitted that this Respondent
No. 5 denies each and every
averment/assertion/contention/allegation made by the
Petitioner unless any of the same is admitted specifically

hereinafter.

5. That the Respondent No. 5 further, submits that no

Coctin prwav Lakee

averment/assertion/contention/allegation made and
raised by the applicant under any circumstance be
deemed to have been admitted on the ground of non-

traverse.

6. That the captioned Original Application is filed with the
aforestated prayer/relief is not maintainable and is liable
to be dismissed. It is humbly submitted that
the averments made in the petition are distortion of facts
and based unfounded materials on record, which cannot
be gone into and placed reliance upon for the purposes

of adjudicating the subject matter of the dispute.

7. Thatat the outset, the Original Application is not
maintainable both in facts and law. The Original

Application is liable to be dismissed on the ground of

lack of competent jurisdiction.
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8. That it is important to narrate a brief history that would

enable this Hon’ble Tribunal to adjudicate the dispute

involved herein effectively.

. That the Respondent No. 5 is a contractor who is

engaged in projects related to the quarrying of mines and
minerals. In the year 2021, he applied for a quarry lease
for a period of 5 years concerning Birupa River Sand,
Bhatimunda situated over Plot No.1116, Khata
No.441(AAA), Area Ac.12.34 dec. Kissam: Nadi. Upon
receipt of the application, the Tahasildar and Executive
Magistrate was pleased to issue a letter of intimation
dated 25/03/2021 therein informing Respondent No. §
has been provisionally selected as the successful bidder
for quarry lease.

Copy of the Intimation Letter dated
25/03/2021 is annexed herewith as ANNEXURE -
R5/1

10.That since Tahasildar was in " possession of the

Environmental Clearance with respect to the concerned
land, he had sought for transfer of the same in favour of
Respondent No. 5. Accordingly, State Level
Environment Impact Assessment Authority Odisha,
Bhubaneshwar vide its Letter dated 22/02/2022 had
allowed the transfer and granted Environmental

Clearance in favour of Respondent No. 5 in an ad-hoc
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manner for a period of one year and is liable to revoked
after one year i.e31/12/2022 if satisfactory

replenishment study report is not submitted.

Copy of the Letter dated 22/02/2022 is
annexed herewith as ANNEXURE — R5/2.

11.That after due statutory compliance, a Lease Deed dated
10/05/2022 was executed between the Tahasildar, Tangi
— Choudwar, and Respondent No. 5 for a period of 5

years.

Copy of the Lease Deed dated
10/05/2022 is annexed herewith as ANNEXURE -
RS5/3.

12.That accordingly, he undertook quarrying of sands from
the concerned land, following which Respondent No. 5
was directed to deposit an amount of Rs.67,32,657/- for
payment of various heads such as royalty, additional
charges, dead rent, and surface rent. Petitioner had duly
deposited the requisite amount, under which Tahasildar
had issued a No Due Certificate vide Letter No.7610
Dated 27/12/2023 stating that the dues towards Birupa
River Sand, Bhatimunda have been cleared upto the end
of the financial year 2022 - 2023 till 3 1/03/2023.

Copy of the No Due Certificate is annexed herewith as
ANNEXURE - R5/4.
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13.That first-year lease had expired on 10/05/2023 and

from that day onwards, Respondent No.5 couldn’t
undertake quarrying. Furthermore, the Environment
Clearance had already been revoked in the meantime for

which he couldn’t operate the lease.

14.That however, in the meantime, Respondent had applied

for Environmental Clearance, and the same was
subsequently issued by SEIA vide Letter dated
10/01/2024. However, since the agreement for the
second year wasn’t executed, operations couldn’t
continue.

Copy of the Letter dated 10/01/2024 is
annexed herewith as ANNEXURE — R5/5.

15.That while things stood thus, Respondent No.5 received

a notice dated 18/03/2024 issued by Deputy Director of
Mines, Cuttack Circle towards payment of annual
royalty in the concerned land stating therein that to
continue the execution of the lease deed, Respondent
No.5 shall have to pay the Rs.59,93,004.50/- for
payments under heads i.e. Additional Charge, Surface
Rent and Dead Rent.

Copy of the notice dated 18/03/2024 is
annexed herewith as ANNEXURE — R5/6.

16.That upon receipt of such notice, Respondent No.5 was

utterly shocked in as much as no execution has been

performed for the said period. Being aggrieved,




Respondent had approached the authorities not to
demand such payment for the period wherein no
operations took place, but all in vain. Being aggrieved,
Respondent No.5 had approached the Hon’ble High
Court vide W.P.(C) No.12919 of 2024 which was
disposed of as withdrawn with a liberty to approach a
competent forum for appeal. Pursuant thereto,
Respondent No.5 had filed an appeal before competent
authority but the same hasn’t been admitted yet. At the
same time, he approached Hon'ble High Court vide
W.P.(C)No0.23951 0f 2024 seeking direction to consider
the Respondent’s representation, and the same is
pending adjudication.

A copy of the appeal memo is annexed
herewith as ANNEXURE — R5/7.

17.That on a bare perusal of aforestated circumstances, it is

conspicuous that Respondent No.5 had only operated on
the Birupa River Sand. Bhatimunda situated over Plot
No.1116, Khata No.441(AAA), Area Ac.12.34 dec.
Kissam: Nadi for the period of one year. Due to the
revocation of Environmental Clearance, Respondent
No.5 had stopped all the quarrying-related activities,
and as such the allegation of Application of conducting

illegal quarrying over the concerned land holds no

ground.
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18.That if the complaint is perused briefly, it could be

gathered that Applicant has necessarily challenged the
alleged illegal quarrying over the concerned land
without making any specific averment on the violation
of environmental conditions. The said allegations are
not maintainable under the purview of Section 14 of the
NGT Act in as much as there exist statutory bodies to
deal with such allegations. The State Department of
Mines and Geology is the competent authority who is
empowered to deal with issues pertaining to illegal
mining under the Mines and Minerals (Development

and Regulation) Act.

19.That furthermore, the Joint Verification Report also

pointed out that the sand quarry was not in operational
condition for long and no sand transporting vehicles
were found at the alleged site. The alleged quarry lease
area was partly filled with river water and vegetation

growth and was observed in patches on rest portion.

20.That furthermore, Respondent No.5 had acted in

conformity with the provisions of the Environment
Protection Act 1986 and restrained from conducting any
such operations before renewal and issuance of
Environmental Clearance. Therefore no fault can be

attributed to him.

21.That Respondent No.5 reserves the right to submit

further at the time of the hearing.
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Environmental Clearance. Therefore no fault can be

attributed to him.

22.That Respondent No.5 reserves the right to submit

further at the time of the hearing.

23.That the Respondent No.5 reserved the right to file

further affidavit if necessary for effective adjudication
of the case.

VERIFICATION
I, Sachin Kumar Sahoo, aged about 32 years. S‘o
Nirmal Chandra Sahoo, At: Lenka Sahi, Byadharpur,
Nayabazar, Cuttack, Orissa: 753004, do hereby
solemnly verify that I am Respondent No.5 in the

original application and the facts stated are true to the
best of my knowledge and belief and [ sign this

verification on the o‘?[ IR)2024 in presence of my

¢ s . , M
advocate. bt fue oae {8l -

&

VERIFICANT
AFFIDAVIT

I, Sachin Kumar Sahoo, aged about 32 years, So©
Nirmal Chandra Sahoo, At: Lenka Sahi, Bvadharpur.
Nayabazar, Cuttack, Orissa: 733004, do hereby
solemnly affirm and state as follows:
I. That being Respondent No.5, | am competent to
swear this affidavit.
2. That, the facts stated above are truc 10 the best of

my knowiedge and belief.

Ideptified By (/{,,f’;_’{ o Semian Ledre T
/ Deponent

Advocate
>aremnty affirm on in Oath

Cuttack at Cuttack on..d.. 2:/L
Date: ‘¢ r2) 2028y oy X W

ocssards L US.QLAGs offten/Notary
Y At the faets stated above Gre

Al his/her knowledge

k()/v\

by the Deponem
--belng indentifley
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Letter No........ 233 ... Dated. . .Q.C/.?z/.-?/

o
a 4 SriAjaya Kumar Mallik, 0AS
P Tahasildar & Executive Magistratc,
To '
Sri Sachin Kumar Sahoo
Sfo-Nitmala Kumar Sahoo
At-Naranapur.[’s-Baranga. Dist-Cuttack
Sub: Intimation to successful biddér.
Sit/Madam, .

This is to intimate that you have been provisionally selected as the successtul bidder for the
prospecting license -Cum- mining lease /mining lease/ quarry lease (strike ofF the leasc not intended for)
described below, namely:-Birupa River Sand Bhatimunda.kln Mouza-Bhatimunda, Khata No-441.Plot No-
1116, Kisam Nadi, Area Ac.12.34dec.(MGQ 5400 CuM) based on your application for the said lease: The
amount of additional charge bid by you and accepled is Rs.2800.00 (Rupees Two Thousand cight
hundred) only per cubic meter. ‘

The mining plan for the said lease has beew obtained and the Environment clearance for the
said lease has not been obtained. The tentative selection i subject lo the provisions of the OMMC
Rules, 2016 and to the terms and conditions annexed with this letter.

You are directed to convey your acceptance to ‘the terms and conditions and to deposit an
amount of Rs,3817975.00 (Rupees Thirty eight lakhs seventeen thousand nine hundred seventy five)only
after deduct of the DD submitted by you as prescribed under OMMC Rules 2016 27(7) & (9) towards”
EMD. Proof or deposit of the aloresaid amount along with acceptance should reach the undersigned
within fifteen days of the date of issue of this letter failing which this intimation shall stand automatically
revoked without any further notice and the earnest money shall stand forfeited.

Further you are directed to submit an affidavit duly executed before the Executive Magistrate to
he clfect that this solvency certificate submitted for this sousce has not been used in any other sairat
sources throughout the state.

You are also directed 1o execute deed in respect of the prospecting license —cum-mining lease/mining

lease/quarry lease(strike-off whichever is not applicable) for the aforesaid arcy within the period ™
specitied in sub-rule (1) of rule 43 of the Odisha Minor Mineral Concession Rules, 2016.
Your’s faithfully
17
TahasildardFhngi-C 3\((\1'\@:11'
: &
) (Competen Authority)
Memo No..&),?.—/..‘/.........dld...—Q,ﬁ/.‘.’.,[.R(..
Copy submitted to Collector and District Magistrate, Cuttuck for kind information and tiecessary
action, H‘ -(W '
Al ANY )
c}\!“\
) Tahasildar, Tat g4 houdwar
Memo No...Q /5. dtdl...-%..\/.'f?/?l[..
R\
Copy submitted to Sub-Collector and Sub-Divisjonal Cuttack for kind ‘nformation and necessars (,;'ﬁa)
action. M\ ¢ [V"“' “
! Tahasildar, Tangi-gloag\ aik*
3 ("?—1('
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’ STATE LEVEL ENVIRONMENT | I;’ACT ASSESSMENT AUTHORITY
= ODISHA, BHUBANESWAR

| (Constituted under the EP Act, 1986 ang EIA Notification, 2006 by the MoEF & CC. Gowt. of Indiay
SRF-2/1, Unit-Ix, Bhubaneswar—751022. Tel: 0674-2541029. E-mail-seiaaoﬁssa@gmaii.com

|
Leltor No _ﬁ@&/_ &EJAA : Ot Q‘MQ«L@CZQ

; File No. SlA/OR/MlN/255215/2022

’ To
Sri Sachin Kumar Sahoo
S/o-Nirmal Kumar Sahoo
At-Naranpur, PS-Baranga,
Dist-Cuttack :

Acres or 4.993 Ha. in village Bhatimunda under Tangi-
Cr]oudwgr, Tahasil of Cuttack District from Tahasildar Tangl-Choudwar to
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Annexure-5

The SEIAA has no objection for transfer of environmental clearance accorded by
SEIAA's Letter no. 2409/SEIAA dated 31.08.2021 in the name of Sri Sachin Kumar
Sahoo with the same terms and conditions under which prior environmental clearance
was initially granted and for the same validity period subject to satisfactory compliance to
alf the stipulated terms and conditions ¢f EC.

The project proponent has to carry out by engaging appropriate consultant, a
study of the annual replenishment rate of sand by collecting pre monsoon & post
monsoon data from the field to know the quantum of volume of sand

deposited/replenished & extracted in the mining lease area. The detailed comparison of
monsoon elevation data shall.be included in the study

both pre-monsoon and post-
report. The replenishment rate of sand may be calculated by using the volumetric survey
method or any other methods as laid down in Enforcement & Monitoring Guidelines for
Sand Mining, 2020 issued by the MoEF & CC, Govt. of India. The finding of the study
shall be submitted to SEIAA to assess the rate of replenishment of mined oyt sand in the
lease area. Pending carrying out of the study & submission of the report, this
clearance is being granted in an adhoc manner and is liable to be revoked after
one vear i.e. after 315t December, 2022 if satisfactory replenishment study report is
not submitted. The submission of study report of rate of annual replenishment of

sand within one vear is obligatory for the project proponenvt. The PP is allowed to

extract provisionally 2000 cum of sand in the first year.
In case any change is proposed in the scope and limit of the project, the project

proponent shall obtain fresh prior environmental clearance.

S~

Yours faithfully,
Memo NoA02A/SE |AA__ /Dt R0 02: 2000 .

Membeﬁ:m
Copy to
1.

Joint Secretary (Environment), Ministry of Environment, Forests and Climate
Change Govt. of India, Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj, New

Delhi-110003 for information.
2. Principal Secretary, Forests & Environment Dept., Government of Odisha for

information.

3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of

Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.




_ ANNEXURE-%?,,%
Aoy el g
] fﬁ%‘f"’f

INDIA NON Jupreza, »
Government of Odisha

Il i S

eStamp

Gurtifcate Issund Datg

Aecoum Raterance b '- ‘ @ e
Umesznmmmmg’ | . & ’-;-mﬁﬁﬁg.,on<nx

Prd  Property Deseription o : M‘EH&TIW’YI
.'("7‘ Congideration Price {Rs.} D0

., :l‘:;‘ - \‘-*ﬂ‘
Al - PR
s JN Ry
4 : ~ LI N
. o~ . - v‘._ ‘\ .
. .

o st - Fa .\.,
w - ) .od‘ - -
, “__’f J "N"
. «s:sw-swm &mmw;fﬁn '

l-I-“QM‘u'“"nt-l‘l-r?l'ntluiln ---------

L L BmE DEEs
R ——

‘ gfmn Jrwar fog,

",

0000445669

) o
}'tfj : }« Suautory Alert

! Tho 2ty i e IW el e PR3 G vt Mt o e, < g
vy Y ucrap vy o gy la's 2o thég ool by
Y ) d T The iy mmmg B

o L' n 1 smag V-5 teny Yty o Deck g
O IAEE o e M—qx “ oy Acsp randary tmmm
ARy 13 41 100 uppngy [ TR
ML L T TN Srvan rizim kg 2 contmt ey

il




& |3
Yo EM

ER R
__..—__~

e q03v.00
. Reglatering Cfficer (\;ct) !

Yyo-oo
1thin i o
Jagatpir A tj—jqowr,oo
be,.  A7€00
Leaye v were -

f J%fﬂ Ly 19062900

=: urm_ )

Form gf Qunrrv Lense

S hin Komar Sgiseq agey ‘
iﬂmndinmm P Bunbazar, P8 e liagan) | (e Cuttecs, Rathumy N,

234194103 Mo&mlu No. 3430636, 04 by Vcoupaiion - Businoy, ﬂmmfk
called the “lessee”™ which exmssm xhaﬂ whw the. aanmt
mmeludetusheim,,_i-' s,

r

m%ﬂmmbedeemed . |

-*5724255:00

TAHASILDAR
TANG ~unp

IR G e P e e e R D R T R




&

’ AND HEREAS the competent Aullmity has Communicated hig approva|
<dte ran of lease on the WCrms, CovEnani fnt . s

The lesser hereby demises ¢
Schedule hereundeor written ang delir

s n - . thig 4-deed i3 rey nad onder Indian
Registfition Actwmdﬂﬁﬂiéh&k‘mma L, subject 1o ¢t tevmg,
-emdiﬁunshmin&ﬂer provided.

N WITNESS WHEREOF these: prosents. have
hereumdar appearing the day and yeay fyrer. bowe it

**fm:mheaule;awenefema to

PARY .}
Location anq area of the leage

1o = 4

On the Bast by- Plo¢ No. M6y
And on the West by  Plot o 1 3

Hertinafter caljeqd as “said lgnde>

-~

TAH A@D‘AR

TANG] CHOUDWAR

Sk b S TR i R
R R o AR 50 »
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Terms & Condittons of the lease

%52 g The lease iy subject 1o the conditions
30 conditions pertain 1810 lease as provideq iy the Rules,

F Conditions of quarry lease;.

laid down iy ritfe 33 and also all other

e 15" Jamcary of svery o wnd g g % 3 e roally peyats by iy
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conditions as may be sp
cancelled.
. The lessee shall allow reasonable ficiliies ofases | :
of major and nﬁnm.nﬁneml&'asv;gpﬁﬁ?gf s e i
. If any nrivor mincral mot chiny oe dlteet By the cottipeteitt authorry.
Ieased  mineral not specified in the lease deed i discovered io the
leased ares, the Jessee:shall repott Tt forthwith t the Competent Aoty
and lhe Direelarandnlessee shall nét-win ‘or-dispose afm such mi Y
minéeal unless. such minor mineral hinﬂuﬁe&hmm&wmswg;
prospecting licsnse- cum-mining lease ar mnmngldusent qlm'ymm wma
case ma;y be’ , is granted In favour of the lesses. If he fails fo appl; for 2
prospecting license- cum-mining icase or mining lease or quarry leass, as the
case may be, to axtract the newly discovesed minor mincral within dree
wfhs from the date of discovery o ithe dceliwes bis Intenion ot to wok

R S
gk "y

puspuse: - s B o
Provided that, I the:minor minegyldis avered 1§ 1t & Glior dingial, the-

fossse shall not be enfitled to any preferencs for he pu

lease for the new miners], by reasof poly.df the Jaads being included in his

' earlier lsase for extraction of miner inefal m—

. 'I*heflmoeshailmtcnrryonor;mawmhécﬁrﬁedon,myquauyiug

operation.at &y point within s digtange of -

g, One hundred meiers fromm, Ry, Raitwny line (except under and in
socordance with the written pestission of tho Railwey Administration
concerned) and in case of National Higlyway,State ‘ mpumeafs
, heritage sites, of any reservoir : exespt in accordance with the previous
permission of the Collector.

T AHAﬁDAR

TANGI CHOUDWAR
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_ + ¥oad (other than a National or State
Highway or other public works or buildings or inhrbited sites), except
j under accordance with the previous permission of the Collector.

9. The Raitway Administration of the Collector,

such perinission as required under clayge (a)
conditions as may be specified

45 the case may be, may grant
of (b) of sub-rule(8) on such

10. The State or Central Govemment shall have Fight to construct any road,
raflway or canal of reservolrof to lay electric o ta, phone lines in or aver the
lands held under the lease: o

Provided that the lassee shall be smmauem
before the right is exercises and the aren thus il

ity dys prior natics
et shalh e mcehuded from

12.The lesssi shall, at kis own xpense; malstain.and keep

in good eondition boundary marks “
IBMIWMOMWSBIW&% DIpetEnt shthotities ofthe Bosest
Degortusiot, Odisha o ostey on my oparailonin forest rea, |
4. The Ieases shall abido by the provisiGhrof all laws Tor the tin being in force
and convenioncs of the persons employed for quattving ard of the publlic and
he shall also obey all existing laws of; way , water and other easements and
shall not use power cutters and other machm case of laterite quarries.

TA M&JAR

TANG] CHOUDWAR




. : ‘ P comreey AcCounts of
specified minor minery '

quarterly return in Form. p and anmeal retyrp in Fo .
Authority and the Director, orm- K to the Compegent

ispatehéd and ghaly furnish o

depo By i e o om0

g Al Bt to pro-emplion wt cumen ‘§
market rates over all mingr minerals sxtracted op gollevted by the lesses and :

shall be indemnifieg by the lessee againgt the claims of any third party in \@
respect of such minerals, ‘



months or as the Competent Ayl
22:A1) minor minerals, materialy, machineties, buthdings and other strocturas,
left in the leased aren after the dute-Titie e or time allowed by the
Cmmt A."Ulhﬁﬂl)’ shall be deemedmbetbcpmpmy of[}w gﬁqwmmc'm
and the CmUchﬂtﬂmjﬁOﬂgy iy {]i of g praperyy: bxpu'b]icmﬁun
and the sale-proceeds shafl e credited o, Govemment aoount- with 1
approval of Controlling Authority,
23.1f any mineral athet than minor minera! is found iy the area in course of
quarrying of miner mincrals, the lessee shal)

the Competent Authority and the Director forthwith and the e

during the subsistence of the lease. |

27.No rejected/ off grade major mineral shall be removed op Payment of royaity
as minot mineral, under this ruls, |

28.The Competent Authority
deed with the gyl ofthe Contolling Axitiorty,

Z0:The losses shall by the grovislonshl 0 Mines Aot

TA!’iAgi ;: DAR

TANG] CHOUDWAR
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PART- 11
;.'iliemos. powers am privileges to be exercised and enjoyed by the Lessee

L. To enter upon and use the land, deseribed in Part. I of the Schedule during
the tem- hesby demised to carry on-alf upemﬂm nedessdry, for exiraction,

colleetion, stackig, processing, transport and disposal of minor minerat /
-mirierals feased in natural or in processed / converted fiarm,

To'make roads, tram ways install machinzrles, lay clecttic and telephon fine,
on-and over the said lands. :
3. To use water from streams, watercourses-and springs in and upon the said

lands in natural state or by means of impaunding with the written pertiission
offitie Callector of the district

=

PART-1IV
ctions ‘and candiies s to the_ exeesise.of Hbeitiss, vty and

, / TR t"‘:-f,‘v: s ,m- e
Dﬁmuﬂhe nfﬁmmlhududbyhun mthwbelnlfandwpanmmmaf |
royal .mdﬁ&h@mpmmwlfwﬂusmr‘bespwiﬁed.
1. The: Jessee shall undertake mining: opecation. anly in. acoordamee with
agpmedmining plan arschm ufmmmu%mmm .

wz'r;
“Libertles, powers and pri'vﬂegas resorved o the Smtn(‘wwnment

The State Government or any officer, or parsons authoriz:d by it in that
behali has lhehbmyandpmtoeuber intor and upon the Jeased area 1o
carry on any opemtmn in Connection with Survey, sampling, testing
quarrying, processing, stacking and Umupm'ﬁﬁon of miner mineral as may

be deemed necessary.

TANG! CHAUDWAR

st forriew  fod e




PART-V1

| Provislon regarding Roents nnd Royalties
£ The lessee shall, during the subsi

'é?‘] ‘

© 23

“ stence of this. leass pay to Govermment
4 royalty in'vespect. of the minor minernl removed by Hity from the Jeased area
© atthie rates prescribed in Scliedule 11 and siip |

fﬁg& ft’ntat the rate ’Pfﬁﬂfiﬁe&"hi
Schedule 1.

) 2. All payments relaling to rents, royalties, fegs .

f rules shail be paid to the State Govetriment free frg

- District Treazury / sub- Treasury and -
Authority may preseribed,

3. For the purpose of computing the royalty,

submit a reim to the Competent Authority
P

in SWhm YT - a3 th@com’l?m ﬂt‘
the lessee shall keep correct
and Direetor in-Form K & Form

4, Tbeiessee shall pay royalty in sdvance and the differential amounnt, if sy, oo

mmpumahﬂthpmd by :the_,md-.:ef the first fortright of sach half yeardy

Signed by....e............. XX
For and on behalf of Governor of Odisha , intheprsence of
rAAR Ribraddeo TARASILBAR

T AR I D W IR

account of the miner produced, stacked d gnd removed from the lease area and.
\
|

m?‘ﬁﬁ?i‘ﬂmmmwmmmm D

honar Sfohae.

— r'!:_l-;.
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_ Emalbtahtangich-od@nie.in
R Phone No: 06714491742
JEFICE OF THE TAH R TANGI-CHOUDWAR , JAGATPUR

NO, .’&o«%@ D'r.,ﬂ.:i 0.0 .::..1_

s 5,

To,

The Sub-Registear, Jagatpur, Cuttack.

R

M Paper of execution of fa 88 deud ¢
- munda infawurofSad‘dnKuSahoofor
ﬂmsameto&weundemgnedforfmm 20BS53FY e

| ‘mmgawmwmmmm&mm lzoaud

NoQ 851 00) 03] 12 |
copy nbuitted to the Addl, Diskdel & gistrate, Cuttac
Collector, Sadar, @Mkﬁrhﬂiﬁmrmaﬁmrmd HECSBARY anting
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Anexre-esiy

Phone:0671-2491742

— e-mail Id: 0.tangich-od@
OFFICE OF THE TAHASILDAR, TANGI CHOUDWAR, JAGATPUR,

CUTTACK
Letter No: P;Z‘é % /Date: 2 A2 |

TO L ‘

Sri Sachin Kumar Sahoo

S/o Nirmal Chandra Sahoo

ViII-Bidyadhaljpur, PS-Chauliaganj, Cuttack
Sub: Issue of NO DUES CERTIFICATE,
Sir,

With reference to the above cited subject, I am to intimate your sairat dues

towards Birupa River Sand, Bhatimunda has been cleared upto the end of the financial year

2022-23i.e. till 31.03.2023.
This No Dues Certificate is being issued on your request vide letter dated

14.12.2023,
Yoi]rs faithfully

N SV
AN
. X
Ta 1'l/dar,Tané)6mudwar

V

[Type here]




b3
Anﬂ@mref@ /5

STATE ENVIRONMENT IMPACT ASSESSMENT AUTI IORITY,

: =
CE 82 SRF.211, Unit-LX, Bhubaneswar-751022, Tel: 0674-3510075, Emall: seraaodisha td gonail, cony
(4 atutstory bty conatituted by Mimbiry of Esvirgnment, Forest & Clinnte © fumige pnder

Envirurment (Frofectiont Act. 1 a86/

File No. STA/OR/MINS300740 £2022

nmmidﬁﬂ* Ik

Bhubaneswar

To
Sri Sachin Kumar Sahoo,
S0~ Nirmal Kumar Sohpo
At- Naranipur, Ps-Baranga
Dist-Cuttack, Pin734022, Odisha

Sub: Proposal for Amendment of . Envirenmenial Clenrance (EC) of
Bhatimunda River Sand Quarry (River-Dirapa) aver an area of 12.34
Aeres or 4.993 Ha. at Village Bhatimundn, woder Tangi-Chaudwar
Tahasil, District Cuttack, Odisha of Sri Sachle Kumur Sahoo, the

PP/Successful bidderilesseo-rey.

Ref: (i) EC identification no, 2409/SEIAA dated 30.08.2021 & LC
ransfer vide letter no AOIRISEIAA dt, 22.02.2022
(i) Letter of '!;'qha:q!l'ciar Tang-Choudwar leites na? 183 dr. 03.04.2023
(it} Ontine Applivation no, SIVORMINGUOTI0 12023 did.30.05.2023

i

SirinMadam,

This has reference to your online application no. SIA/OR/MINS007.40 2023
dated 30.05.2023, wherein you have requested for zme¢ndmem (i.c, amendment of EC
regard to annuzl production ol sand s per. replenishment study  report) of
Environmental  Clesrance (EC) granted by SEIAA, OQdisha vide letter noJEC
‘ idemtification No. 2409/8E1AA dated 30.08.2021 in faveur of Sri Sachin Kumar

Sahoo, the lessee/suecessful bidder.

2. The application was examined in the State Environment Impact Assessmient

Authority (SEIAA), Odisha in its 149" meeting held on 28.12.2023 & 29.12.2023 in

accordance with the EIA Notification, 2006 as amended from timc (o time and the

lollowing points are noted;

(1} This is o proposal for amendinent of T of Bhatimunda River Sand Quarry
{River-Birupa) over un arca of 12.34 Acres or 4.993 Ha, ot Villnge
Bhatimunda, under Tangi-Choudwar Tahaskl, District Cuttack, Odisha.

Je |

024 -
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
y SHE-2/7, Unit-EN, Blubaneswar- T3 0022, Tel: Q6743310073 Ll sebtdedishis i genail e

fed Shaistary bedy coratituted by Minisiry of Envirmnend, Foeest & €limste Chy e tngdes
Entirenment (Protectan) Act, T956)

{iiy The praject propenent has obtained EC from SEIAA, Odisha vide EC lettor
no, MOWSEIAA dated 31082021 and BC tansfer vide lewter no,
JO3Z/SEIAA dr 22022022 in Tavour of 86 Sachin Kumar Sahoo for
Bhatienunda River Sand Quarry over an area of 12,34 Actes or 4.993 Ha. at
Village Bhatimunds, under Tangi-Choudwar Tabasil, District Cuttack,
Qdisha.

Buring EC application the PP has submitted required documents slong with
mining plan where it is mentioned that mineable reserve of the proposed
sand was 39780 cum with depth of sand deposition was 1.0 meter ond
proposed for annual extruction-3400 cum.

The SEIAA also pranted EC for 1¥ year production 2000 cum with depth of
mining 2.0 meter.

There is an EC conditions polat no. 4.1 te 9.2 in page no. 03 that “Pending
carrying out of the study & subinission of the report, this clearance is being
granted in an adhoc manner and i liable to be rrvoked after one year ie. |
afler 31" December 203241 satisfclory. replenishment study repott is not

{1ii}

{iv)

(v}

'5'|me“th..“. Soros A A ‘; . .

(vi} The PP hos submitted EC complidnce report and mentioned that 1500 cum
sand already extraeled from the souree In 1% year,

(vii} Now, the PP has submitted smendmént ‘of EC application ond submitted
replenishment study report’ by-RQP 8 Pradeept Mahapatra nlong with
World Consultancy Serviges Pyt Ltd. With ‘mefitipned that pre-mensoon
RL 38.9219m and post-mansoon 39.3123m"dnd 20574 cum of sand
replenished in the safd sand bed 'dnd proposed-production for next year is
2087.4 cum. . i : S :

{vifi} Documents submliited for amendment of EC; }

& Fomt No. for amendment of Enwironmental Clearance,

b, Letter of Tahasildar Cuttack Sadar letter no, 2183 dt. 03.04.2023

¢. Replenishment study report -~

3. The proposal was plaved in SEAC meeting held on' 13%, 158,179 & 184 November
2023 and after detailed discussion, the SEAC recommended that mineable quantity
may be recommended as per Replenishment quantity,
Amendment of Environmentat Clearance (FC) of Bhatimunda River Sand Quarry
(River-Blrupa) issued vides SEIAA, Qdisha EC identification no. 2409/SEIAA
dated 30.08.202! in favour of Sri Sachin Kumar Sahoo, is allowed to 2050 cum
prer year for the rest of the lease period i, for the 2™ year, 3™ year, 4% year and
$® year. The other stipulated terms and conditions of the original EC initinlly
granted remains same subject to satisfaetory compliance to all the stipulnted terms
and conditions ol EC along with following additional stiputation:

Additional stipulation
(i} The PP is required 10 carry out the Annual mte of replenishment study (ARRS)
through ORSAC empane] agency in subsequent year and submit the report to

SELAA, Odishn.
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STATE ENVIRONMENT I IPACT ASSESSMENT A UTHORITY,

‘ ODISHA

FARE-ZL, Unit N, Bliabaneswar-75 1032, Ted UGT4-33 0075, Emal- -suiaaodi.xlu.‘t;i_.{'?gsnui Leom
5 ted daturory body Comrtitutnd by Mirtsry of En virounent, Forest & €finyae Chutnge tnder

, Lavironnvny tPratecttons Act, J954)

is ¢nrlicr.
! (ili} Boumdlary Demnreation: ~The boundary of the lesse oreq shall be demarcated
" on ground 1t the groject cont, by erecting 1.20 meter (4 feet approx.) high
reiniforeed concrete piltars aboye ground, each Insetibed with jts seria] number,
distance from pillar to piller ond GPS co-ardinates by any empanelled agency
of ORSAC.

(iv) Intimation of ECt <The copies of the EC shall be sent (o the Sarpanch (s} of
the concerned Gram Panchayat (3), Urban Local Bodies ond relevan other
Olfices of the Government with g request to display the same for 30 days from
the date of receipt, ; ~

(v} Tree Plantation; ~Compensatory Tree Planting (CTP) shall be carried out with
minimum @100 trees per Ha. of lease areq as per the approved cost norm for
plantations of the Swre Foresy Departmem, The Praject Proponent (lease
holder) shall deposit R$.2.30,000% with the Fespective District Environment
Society for raising 300. plants of native species within 2 ¥ears in o suighle
bocation adfoining 1 quarry or otherplaces, . .

{vi) State EMF Fund: » An unount rqual to five percent (5%) of the royalty
payable shall be cqllected from the lessee by the Tahastldor /Mining OfYicerand
depasited to the Sine Eni*;'iuumq@t;hﬁlﬂnngemmr Fund, which will be wiilized
8s per provisions of Rule'49¢3) of the OMMC Rule, 2014 preferably, in and
arotnd the areas fwherg ting activitiés are updertaken,

The Projeet Proponent ghall camply the -above conditions pnd also to

Uplnadcd/submitth___six, momhly ECponmlfmwg‘fn the Parivesh Portal of MoliF &

CC.. Govt. of Indiag only within six months {06) from date ol issue of transfer of EC,

falting which the ECstarids automatically rovoked,

In case, there is-p change in the scope of the projeet, fresh Environment

Clearance shall be obtined.

! () The vabidity of EC Is for validity of PSR ar validity of lease periog whichever
! , ,.

Yours faithfy) Iy,

Encl: Copy of the Original EC
Copy to
I. Joint Secretary (Environment), Minisiry of Environment, Forests apd Climme
Change Govt. of India, India Paryavarun Bhavan, Jor Bagh Road, Aligunj, New
Delhi- 110003 for informatlon,
2. Princtpal Secretory, Forests & Lnvironment Dept., Government or Odisha for
information,
3. Member Secretary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/1LS, Nilokantha Nagar, Unit-8, Bhubaneswar for information.
A
3
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OF MINES, CUTTACK CIRCLE, CUTTACK
TTACK - 754021, PH. : 06712490357
“mail; mo.cuttack@orissamincrals.gov.in

Letter No(‘[g~7L ..... / Mines, deL8: 03194
From

................

OF '
:‘i?E OF THE DEPUTY DIRECTOR
NIMPUR, P.O-JAGATPUR, Cu

The Mining Ofﬁcer,
Cuttack Circle, Cuttack,

Sri Sachin K
Lenka Sahj, '

Po- Nayabazar Cuttack,

Odisha-753004. Tel- 9439656104
Sub: - Demang Notice regarding the payment of Annual royalty against Birupa -
River Sand Bhatimunda, Tangi-Choudwar Tehsil, Cuttack District under
CuttackMining Circle. '
Sir

he Tehsildar, Tangi-Choudwar,

said sand source
has already end on 17t gf May,

MGQ.of 2000 Cubic Meter. There were per_rding due; a
Sairat sourcé, tili thedate Q'f hand over.
March 2023. There are pending .dues agai
to the 1% \

May, 2023,

allowed an annual
gainst the aforesaid sand

However, you have deposited NDC tjl 315t
nst the aforesajg

sand source with respect
year of your 5-year Jease period i.e., from 1gth

of May, 2022 to 17 of .

through the 2™ year of the >-year lease p

in head of Royalty, Additional Charge,




the aforemontfoned heads jg herp

by calculatog on the
current year [.0.2050 CuM, from

basis of MGQ allowed for the
8”!

0f May, 2023 to 7 of May, 2024,

Head — 7 Calcdiation Tbased on | Am ount (In INR}™ ™
annual MGQ of 2050 CuM

Royalty T INR35 % 2050 com" 157 750.00

Additional charge 'INR 2800 2050 CuM 5740000.00 /

Dﬁmwmmnno.oo 7175.00 ]

EMF (5% of Royalty) 5% of INR 71750.00 | 3587 50 ]
Surface Rent / II\;R 360%4.993 hect, 1799.00 [
Dead Rent 10500* 4.993 hect. /52458.00 /
TCS 2 % of (Royalty + 2% of 5811750 05 116235.00
Additional charge) ‘ W’
Total

55}93)004.50 (Fifty-nine
lakhs ninety-three
thousand four rupees

and fifty paisa only)

I therefore request you to pay the aforementioned amount at the earliest as
per the following instructions,

- A payment against Royalty, Additional Charge,

Surface rent and Dead .
rent of 5866007.00 (Fifty~eight lakhs Sixty

-six thousand seven rupees)
through treasury deposit under the following Head of Account (Copy of -

the treasury challan must be deposited at the office of the undersignedy - "'
TREASURY HEAD -; e

"0853-102-0217-02021"

"0853-Non-Ferrous Mining angd Metallurgical Industries-102- Mine,‘-ai"'.‘ ?T;

chcgssion Fees, Rents and Royalties-OZ1‘7-Rece'ip'ts under Odisha :

WY
"

A ¥
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MInOr Minerals Comenee:
merals Concession Rules-02021-Collection of Fees Rents and
o anc

royally”

A payment against DMF of Rs.7175,00 (Seven thousand one hundred
seventy-five rupees only) in DMF s/B dccounts no. 35591549944 with
IFSC Code- SBING0000S9, in State Bank of India. A copy of the receipt of
the above transaction against DMF should be deposited before the office
of the undersigned.

A payment of Rs.3587.50 (Three thousand five hundredeighty-seven
rupees fifty paisaonly) towards EMF as a demand draft, pledged in favour
of Odisha Environment Management Fund (OEMF) Trust. The Demand
Draft should be submitted before the office of the undersigned.

A payment of Rs.116235.00 towards the TCS either with the help of the

online Income Tax portal or by ofﬂl’né.

Further, I am to inform you that an non-payment of requisite Govt. dues
before 31% of March, 2024, appropriate action shall be taken as per rule no.47 of
the OMMC rules, 2016 (Amendment up to 2023) which states the following;

"47. Interest on delayed payment: — If the holder of prospecting license-cum-
mining lease or mining lease or quarry lease fails to make payment of royalty, rent,
fee or any sum payable by him under these rules within the due time, simple
interest at the rate of twenty four percentum per annum on such dues shall be

charged until payment of such dues is made.”

The Pending dues against the aforementioned source between Dt.01.04.2023
to Dt.18.05,2023 shall be calculated once the office of the Tehsildar provides

necessary Information.

You are therefore instructed ta pay the aforesaid amount at the earliest as

.%z\gmﬁ“ QN

Miriing Officer, -
Cutiack Cir, Cuttack.

per the given instruction for further action at this-end.
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Filed on 10/7/ 202, o3
B 5% post

R S—

Hmsxake-@/ 7

IN THE OFFICE OF THE DIRECTOR, MINOR MINERALS STERL
AND MINES DEPARTMENT,LOKSEVA BHAWAN,KHURDA |

Mineral Concessjon Appeal No. /2024

IN THE MATTER OF-
MR. SACHIN KUMAR SAHOO .
-« APPELLANT
Versus

STATE OF ODISHA ‘AND OTHERS

-+« RESPONDENTS

LIST OF DOCUMENTS FILED BY THE APPELLANT
Anncxures :

, Pages
1. A copy of the Intimation jetter dated 25.03.2021 . . ' 10

2. A copy of the EC dated 22.02.2022 ~ oo 11 "19\
3. A copy of the No Due Certificate | N - l 3
4. A copy of the EC vide
File No. SIA/OR/MIN/300740/2023 dated 10.01.2024, . . 1416
5. A copy of the demand notice dated 18.03.2024 \ - o 1.7 = Lg
6. The copies of the representations
dated 20.03.2024 and 10.04.2024 e XY 7
7. A copy of the order date& 18.07.2024 passed
in W.P. (C) No. 12919/2024 - SR8 29

8. Vakalatnama

9. Treasury Challan Submitted by

Advocate for the appellant

Advocate
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FORM-X
FORM OF APPEAL

(See Rule 46(1)
To be submitted in triplicate

IN THE OFFICE OF THE DIRECTOR, MINOR MINERALS STEEL
AND MINES DEPARTMENT

Mineral Concession Appeal No. /2024

1. Name and address of thé indivisua]/firm/companv

MR. SACHIN KUMAR SAHOO, aged
about 31 years, S/o- Nirmal Kumar

‘Sahoo, Resident of at- Naranapur,P.S-
Barang, Dist- Cuttack, Orissa.

. APPELLANT
AND

2. (a) Full details of the order and the authority passing the order against

which the appeal or revision application is made (Certificate copy to be

enclosed):
An application seeking the direction of for modification of the letter dated

18.03.2024 issued by The Mining Officer, Cuttack Circle, Cuttack
(Opp:No.5) where in, a demand has been made to the appellant for
payment of Royalty for a period of one year even though the appellant |
has not operated for that year due to non execution of the lease deed as
well as non availability of the Environment Clearance.

(b) Date of communication of the order: 18.03.2024
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atter of appeal: Sand Quarry

3. Minor miner

als forming the subject m

4. Details of the area in respect of which the appeal if filed

(A plan of the aregq is to be attached):

Birupa River Sand, Bhatimunda, under

Tahasi]- Tangi- Choudwar, Mouza-

Bhatimunda, bearing Khata No. 441, Plot
No.- 1116, Dist- Cuttack.

S. Is the appeal filed within one month

of the order of competent
Authority/controlh'ng Authority?

No.

6. If not the rcasons for not Prescnting it

approached before the Hon’ble High Couypt of Orissa vide W.P.(C) No.
12919/2024 and the Hon’ble High Court vide order dated 18.07.2024

pleased to given liberty to the appellant to approach before this forum.

7.(a) Name and Complete address of the

Party/parties impleaded:

I STATE OF ODISHA, Tepresented by Add]. Chief Secretary
to Govt. Steel and Mines Department Lokseva Bhawan,
Bhubaneswar, Dist- Khurda.

II.  THE COLLECTOR CUM DISTRICT MAGISTRATE,
AVP.O./Dis- Cuttack.
II1.

Iv.
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V. MINING OFFICER Cuttack, Dist- Cuttack.

VI.  STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA), SRF-2/ 1, Achafya Vihar, Unit-IX,
OPTCL Colony, Anand Bazar, Bhoj Nagar, 751022

Bhubaneswar, Odisha.
RESPONDENTS

(b) Reasons for'implcading the parties:

That the appellant herewith challenges the Jetter dated 18.03.2024
issued by The Mining Officer, Cuttack Circle, Cuttack where in, a
demand has been inade to the appellant for payment of Royalty for
a period of one year even though the appellant has not operated for
that year due to non execution of the Jease deed as well as nop
availability of the Environment Clearance.

BRIEF FACTS-

The brief facts leading to this present application is stated herein

below:

(A) That it is most respectfully submitted here that, the appellant by way
of an intimation letter dated 25.03.2021 was allotted an area of
Ac.12.34 dec.(MGQ 5400 CuM) acres being as successfu] bidder for
brospecting license cum mining lease for Birupa River Sand,
Bhatimunda, under Tahasil- Tangi- Choudwar Mouza- Bhatimunda
bearing no. Khata No. 441, Plot No. 1116, Kisam- Nadi. A copy of
the Intimation letter dated 25.03.2021 being the successfi] bidder is
annexed herewith as ANNEXURE-1.

(B) That after obtaining the intimation, the appellant filed an application

before the competent authority for issuance of the Environment
Clearance Certificate. Therefore, the Respondent No.6 granted EC in
favour of the petitioner on 22.02.2022. A copy of the EC dated




22.02.2022 which was granted in favour of the petitioner is annexe

herewith as ANNEXURE-2.

(C)That as per the EC the appellant has followed / complied all the terms
and conditions and accordingly the petitioner was invited for
registration of the quarry lease. '

(D)That the brief facts of the matter as stands today is that, the appellant
was a five-year term lease holder of the said sand quarry starting
from10.05.2021. As per the procedure and demand of the Tahasildar,
Tangi-Choudwar, Cuttack vide Letter No. 7446 dated 16.10.2021 for
the above mentionegi sand quarry for the extraction of sand for the
first year, the appeljant was directed to deposit an amount of Rs.
67,32,657.00 under various heads and as for that the appellant has
-deposited the demanded amount.

(E) That it is to submit here that, as per the demand as the appellant has
deposited the entire amount. Thereafter on 27.12.2023 vide Jetter no.
7610, the Tahasildar, Tangi- Choudwar hag issued the no dye
certificate in favour of the appellant. A copy of the No Dye
Certificate vide Letter No. 7610 dated 27.12.2023 is annexed
hercwith as ANNEXURE-3. |

(F) That it is important to mention here that, as the one-year lease period

has been completed since 10.05.2023 and thereafter the mining

activity has been stopped completely. It is humbly submitted that,
despite of the several request the concerned authority has not allowed
the appellant to Operate the sand quarry, the appellant is unable to ift
the sand in any manner whatsoever since then.

(G) That it is to mentiop here that, on 10.01.2024 the Respondent No.6
has issued EC in favoyr of the appellant as per his request and the
appellant is complying all the conditions mentioned in the sajd EC.

But unfortunately, as the agreement has not been executed to operate

S
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the sand quarry for the second year even after the EC has been
granted, the appellant is not able to operate the sand quarry. As a
result of which the appellant is suffering from huge financial Jogs, A
copy of the EC vide File No. SIA/OR/MIN/300740/2023 dated
10.01.2024 is annexed herewith as ANNEXURE-4.

(H)That it is noteworthy to mention here that, on 18.03.2024, the
appellant received a demand notice from the Respondent No. 5
regarding the payment of annual royalty against the above mentioned
sand quarry for the second year. Further, as per the said demand
notice it is mentionegi that, the appellant has to pay a total sum of Rs.
59,93,004.50 for the second year which starts from 18.05.2023 to
17.05.2024. A copy of the said demand notice dated 18.03.2024

issued by the Opp. Party No. 5 is annexed herewith as ANNEXURE-
S.

—

(I) That it is humbly submitted here that, after the completion of f'year
lease period i.e. on 10.05.2023 as the appellant was not granted EC
and the agreement wag not executed with the him, therefore the
appellant has not operated the sand quarry in any manner whafsoever.

(J) That in the absence of the Environment Clearance, the appellant
could not have been operated the sand quarry by lifting the sand.
Thérefore, as from the date mentioned in the sajd demand notice j.e.
18.05.2023, the appellant has not beep operating the sand quarry in
any manner whatsoever.,

(K) That it is important to mention here that, the EC for the second year
was granted in favour of the appellant on 10.01.2024 but till date the
agreement for the second year has not been €xecuted. Hence, as there
Was no extension of the agreement and lon-execution of the
agreement, it is not only improper but also illegal on the part of the

appellant to operate the sand quarry without having any valid




A
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documents ang permissions. Thus, being a law abiding person, the
appellant has nevey Operated the sand quarry after the completion of
the lease period.

(L) That from 4. 17.05.2023, i date the appellant has nevep ever
Operated or lifted the Sand not only for a single day. Therefore, at this

Juncture if the appellant pays the royalty as demanded by the

are annexed herewith ag ANNEXURE-6 SERIES,
(O) That it is respectfully submitted that, the appellant has su'stained

huge financia] losses in the delayed approach of the respondents more




4o ;

well as various other infrastructures to meet the mining plan and EC
requirements,

(P) That it is most respectfully submitted that, the demand notjce issued
by the Respondent No.5 as against the royalty for the second year,
without executing the agreement with the appellant .is not only illegal
but also arbitrary in nature and the same is liable to he modified.

(Q) That it is humbly submitted here that, in the present case in hand, the
appellant is obstructed to carry out the lease operations op account of
the delay and laches made by the Respondent 4 and 5 even after
obtaining the Environment Clearance Certificate.

(R) Therefore, finding no other alternative the appellant approached to
the Hon’ble High Court of Orissa vide W.P. (C) No. 12919/2024 and
the Hon’ble High Court vide order dated 18.07.2024 pleased to given
liberty to the appellant to approach before your good office. A copy
of the order dated 18.07.2024 passed in W.P. (C) No. 12919/2024 is
annexed herewith as ANNEXURE-7.

(S) That it is humbly submitted that, the order dated 18.03.2024 passed

by the Opp.No.5 is without application of mind and also without -
Judiciously making any Inquiry in presence of the present appellant,
which clearly violates the principle of natura] Justice and is liable to
be quashed and further it s also submitted that, at the time of inquiry
as the appellant was not present, the order dated 18.03.2024 passed
without authority and jurisdiction.

(T) That it is humbly prayed and submitted that, the appeal of the

appellant may be allowed ip the light of the above facts and

circumstances.

PRAYER




“,

appellant prays that,

Thercforc, In view of the factg and

circumstances the
your good office may gr.

aciously be pleased to

admit the present appea]
and further be pleased to djrect the responden

s more Particularly the
Respondent No. 4 and 5 to consjder the Tepresentations of the appellant
which s pending under Annexure-¢ Series,

wherein the appellant
fequested the respondent No.4 and

5 to | set
18.03.2024,

aside the letter dated

agreement til] the complet_fion of one year,

And may be pleased to Pass any other o

rder(s) and/or direction (s) your
good office may deem fit and proper;

Place-Bhubaneswar By the Appellant through

Date: ADVOCATE

8. Has the appellant deposite'd the amount jf

any assessed in accordance with ¢

he provisions of Orissa Minor

Mincrals Concession Rules, 2016 as per the orders appealed? -

If so the details thereon

9. If the

an

application js signed by

an authorized agent of the appell
attest copy of the pPower of att

orney shall pe attached,

ant




Ha

Yes, the application s

signed by the € appellant and the Vak

advocate for th

alatnama s attached
to this appeal.

10. Whether the application of fee of Rupees One thousand |

as been
deposited?

If so, original receipt challan no

Dated of is enclosed,

Bhubaneswar

Date

SIGNATURE AND DESIGNATION OF THE APPELLANT

By the Appellant through
Advocate
- CERTIFICATE
~=XIVICATE

Advocate
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Service of Counter Affidavit filed by Respondent No.5

RUPAREKHA <ruparekha872@gmail.com> 9 December 2024 at 14:34
To: Dipanjan Ghosh <dpnjnghshO@gmail.com>, roez.bsr-mefz@nic.in

Dear Sir

Please find enclosed herewith the copy of counter affidavit along with annexes filed by
Respondent No.5

Best Regards

Ruparekha Jena
Advocate

ﬁ Counter Affidavit 91-2024 Respondent No.5.pdf
— 17947K

RUPAREKHA <ruparekha872@gmail.com> 10 December 2024 at 20:52
To: Dipanjan Ghosh <dpnjnghshO@gmail.com>, roez.bsr-mefz@nic.in

Dear Sir

Please find enclosed herewith the counter affidavit filed on behalf of Respondent No.5

43 COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO.5.pdf
— 5549K
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